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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

wrdkd

O.A. 319/97,

L. Sampathi

Vs

: HYCERABAD BENCH

«« Applicant,

1. The Asst.Superintendent of Post Cffices,
Huzurabad Sub-Pivision, Pist.KarimpNagar.

2. The Superintendent of Post Cffice,
Peddapalli Division, Peddapallli,

Karimnagar Dist.

3. B.Madhu

Counsel for the applicant

Counsel for the respondents

CCRAM:

-

«« Respondents,

Mr.K.Vasudevga QEddy

Mr.N.R.Devaraj, Sr.CGSC for R-1&2,

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN. )

THE HON'BLE SHRI B,.S. JAI PARAMESHWAR :

Je—"

D~

MEMBER (JUDL.)

i
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official respondents and Mr.Subramanyam for Mr.K.S.R.Anjaneyulu

%
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ORDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

None for the applicant. Heard Mr.N.R.Devaraj for the

fOr R""3 .

2. In this OA the applicant submits that he is a regularly
selected candidate for the post of EDMC, Ammanagurthy Village. He
was informed by the impugned memo No.PP/EDMC/A Jated 8-2-96 (g-2-g
(Annexure-IV to the OA) that Xkt it was not possible to make

regular appointment to the said post immediately.

3. The applicant having aggrieved by the jmpugned letter
had filed this OA for the following reliefi- ..

g) praying for a declaration that the action of the
respondents in not appointing him as EDMC, Ammanagurthy B.O., is
illegal, arbitrary |

b) to set aside the impugned memo No.PP/EDMC/A dated
8-2~96 (8-2-97) (Annexure-IV to the QA) and

c) for a direction to the official respondents to appoin
him as EDMC, Ammanagurthy B.C., A/W Vangara, Hugurzbad Sub—DivisiF

duly granting all consequential benefits.

4, R«3 was appointgq on a provisicnal basis as EDMC. The
regular candidate when posteé}xg,the provisicnal appointmentf
hag? to be terminated. The learned counsel for the official
respondents submit{s that there is no irregularity in appointing th

provisicnal candidate to tid&-over the situation. There is nooﬁ%L

, tar v . 1

meaningLSan be attached to the provisional appointment of R-3,
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The learned counsel for the official respondents under instructic

from his cléent now submits that the applicant will be posted as
EDMC, Ammanagurthy B.O., regularly.

5. In ¢iew of the above nothing survives in this CA,

If R-3 is aggrieved by the selection and posf@Ff the applicant

he is at liberty tec take such legal remedial measures as are

available te him.

6. In view of the above, the 0A is dismissed as infrvctuoug

No costs.

& S«8A pARAMESHWAR) (R, RANGARAJAN)

MEMBER(JUDL ) MEMBER ( ADMN. )
\’1'/ g
Dated s The 17th April 1897. L
Tpictate? 1in the Open Court) n
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Copy " to: B ' _—

7§

YLKR

f.Dnc copy to ﬂr. JR. Dawraj SR, CGsC, CAT Hyderabad.
! One copy to Mi.K. S.R Anjanayqlu ﬁd'ocata,CAT, Hydarabad.
4 One cupy to O.R(A), CAT,Hyderabad, '

"oedad

* The Asst'Superlntandant of Post UPFlces, Huzurabad Sub Dzuision,
,Karimnagar District. * . .

The Bupsrintsndent of. Post UfPicas, Peddapallx Dxui&lon,
Peddapalli, Karimnagar District, - :

i One copy ta Nr.K.Vasudeua Rao, Adrucata CAT Hydarabad. -

One duplicate copy.

1

4



e g

TYPZD 3Y CAIZKID BY -
COMPARED BY , . ~PAREVID BY

IN THE CENTRAL .\ DILISTR.TIVE TRISUNAL
HYDZRZBAD BEHCH WY IZ30 840

THE HIM'3LE sHAt RRuiG 2300 1 M{A)
' |

AND

TH HOI'OLE "SHRT 3.3.341 347 MZSHYAR:

Ll

DATZ0: /3//(4 /97”

ORJZR/JUDGIME T
"R, F/q../TPI.IuCE.

in

; : ﬁﬁwm+3{ﬂ&a—

ROMNTIO INTIRIN JIRICTICNS IS3USp
ALL O |

OISP2320 07 WIT4 SIRISTICNS o ‘
DIsMIsZiD

5550 45 WITHORNUN . |
ZAND/RETECT IO | ~

Qa3 T3 CLaTs

[ -ﬂ‘-'r P it
FEo wgTRE @ umm
Centre] £d:: .cvw v& 11bung
uw |

\ 9 (Y ww grs;( |

@nﬁmﬂmﬁﬁ

Pt

'"'\






